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(b) if so, what are the namegs of
those newspapers and their circula-
tion figures of a publishing day;

(c) whether it ig a fact that some
Editors of local daily newspapers of
Aligarh ity have applied for obtain-
ing the advertisementg of pirectorate
of Handloom and Textiles, Uttar
Pradesh, Kanpur, fo, insertion  of
advertisement in their newspapers;
ang

(d) if so, what are the nameg of
those newspapers and the action
taken so far in the matter by the
Directorate of Handloom and Textiles,
Uttar Pradesh, Kanpur?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI V. P. SATHE): (a) to (d) The
matter relates to the State Govern-
ment. Thg information ig being col-
lected from the concerneq  State
Government and will be laid on the
Table of the House i due course,

Filling the posts of Addifional Dis-

trict Judges from the Scheduled

Caste ang Scheduled Tribe quota in
the Union Territory of Delhi

359. SHRI ROSHAN LAL:
SHRI KHURSHED ALAM
KHAN:

Will the Minister of LAW. JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whethe; any represeatation has
beep received from the Depressed
Classeg Legal Aid Bureau, Delhi re-
garding representation of the Sche-
duled Castes and Scheduled  Tribes
in the Judicial gervices;

(b) if so, whether 8 posts out  of
45 posts of Additional District Judges
in the Union Territory of Delhi were
reserved for the Scheduleg Caste and
Scheduled Tribe;

(c) whether only 1 post of Addi-
tional District Judge out of the Sche-
duled Caste and Scheduled Tribe can-
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didates has been filled ang 8 posts
are gtill lying vacant; and

(d) if so, by when Government
propose to fill up the remaining 8
vacancies of  additional District
Judgeg from the Scheduleq Caste
and Scheduled Tribe quota? .

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHIV SHANKAR): (a) Ac-
cording ty the information furnished
by the Delhi High Court, such a re-
presentation has been made to the
Lt Governor, Delhi.

(b) to (d) The posts of Additional
District Judges are includeqg in  the
Dethi Higher Judicial service, There
are only 16 permanent posts in  the
said service. Against these 16 posts 12
officers from other States were taken
into the Delhi Higher Judicial Ser-
vice at the time of its initial consti-
tution in May, 1971 under Rule 6 of
the Delhi Higher Judicial Service
Rules. These 12 officers had been
working on deputation before the
initia] constitution of the service gnd
accordingly no reservation wag re-
quired to be made against these 12
posts as per instructiong of Govern-
ment. In respect of the remaining
4 posts a roster wag maintained and

in accordance with the instruction:
of Government 2 vyacancies were
earmarked for general candidates

one for a Scheduleq Caste candidat¢
and one for a Scheduled Tribe ecan-
didate. The 2 general vacancieg wer¢
filled up in December, 1971 by re
cruiting 2 persons from the Bar., Th
one vacancy earmarked for Schedul
ed Caste candidate way filled up 1
1978 by recruiting ons Schedule
Caste candidate, The fourth vacane
as reserved for Scheduled Tribe can
didate had to be created ay unreser
ved. This yacancy will be carrie
forward for Scheduled Tribe candi
date to the subsequent year.

Besides the 16 nermanent post
there are 14 temporary postg of Ad
ditional Disfrict Judges TUnder Rul
16, no person can be appointed fror
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the Bar against temporary posts.
Rule 7 of the Delhi Highe, Judical
Service Rules makes provision for
appointment of candidateg by promo-
tion on the basis of selection from the
members of Delhi Judicia] Service
who have completed not lesg than
10 yearg of service in the Delhi Ju-
dicial Service. Since there was no
member of the Scheduled Castes/
Scheduled Tribes in the Delhi Judicial
Service who hag 5 minimum of 10
years gervice to his credit no per-
son from the Scheduled Castes/Sc-
heduleg Tribes could be promoted
against those temporary vacancies.

Job Reservation in the Judicial Ser-
vices in the Union Territory of Delhi

360. SHRI ROSHAN LAL.:
SHRI KHURSHE; ALAM
KHAN:

Will the Ministey of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the quoia of reserva-
tion of 15 per cent T} vper cent
for the Scheduieq Castes and Sche-
duled Tribeg respectively in the judi-
cial services in the Union Territory
of Delhi ig strictly sdhered to;

(b) whether only 17 officers from
amongst the depressed communities
have been taken in contravention of
the quota of reservation for the Sche-
duled Castes gnd Scheduled Tribes;

(c) whether any roster iy main-
tained for the purpose; and

(d) if the answer to part (b) gbove
be in affirmative, what gact'on Gov-
ernment propose to take in this re-
gard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHIV SHANKAR): (a) Accor-
ding to the information turnished by
the Delhi High Court, the full quota
of postg reserved for Scheduled Caste
candidates has been adhered to  As
regards the quota reserved for Sche-
duled Tribe candidate, the High
Court has intimated that only one
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Scheduleg Tribe candidate hag so far
been appointed to the Delhi Judicial
Service ag a larger number of suita-
ble Scheduled Tribe candidate  was
not gvailable. The posts reserved for
them have been transfeirred to the
Scheduled Caste quota in accordance
with the policy of the Central Gov-
ernment.

(h) The Delhi High Cour{ has in-
timated that 27 officerg belonging to
the Scheduled Castes/Scheduled Tri-
bes have been appointeq 10 the judi-
cial services of Delhi in the recruit-
ment made from time to time.

(c) Yes, Sir.

(d) Doeg not arise,

Urdu Majlis Programme of ALR.

361, SHRI IBRAHIM KALANIYA:
SHRI KALP NATH RAI:

Will the Ministe; of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is g4 fact that there
has been a long standing demang to
increase tne duration of the Urdu
Majlis programme of the A.LR. which
is very popular among th, listeners;
and

(b) if so, what decision Govern-
ment have taken to meet this genuine
and Jong standing demand-

THEg MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI V. P. SATHE): (a) and (b)
In view of the vpopularity of the
Urdu Majlis Programmes, it hag been
decideg to provide additional time
to the programme thug increasing the
total duration from 15 hours to 20
hours per month.

Functioning of the Press Council

362. DR, RAFIQ ZAXKARIA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer
to hig speech to the Medium and
Small Scale Newspaperg Agsociation



